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talled for power generation at various places
in Manipur arec not developing the original
rated output fully.

(b) The diesel gcneration engines have
been derated due to working for a number
of ycars and maintenance difficulties due to
imported spare parts not being rendily
available.

(c) Does not arisc in view of reply to (a)
and (b) above.

(d) Yes, Sir.

() A scheme for installation of 2 X 1000KW
diesel generating sets at Lcimakhong during
1971-72 is under consideration.

Appointment of Members of Manipur Bar
Association to judicial posts in Manipur

5355. SHRI N. TOMBI SINGH: Will
the Minister of LAW AND JUSTICE be
plcased to statc:

(a) what arrangements havc been made for
the appointment of members of the Manipur
Bar Association to the various categorics of
judicial posts in Manipur;

(b) whether the Manipur Bar Association
has submitted any representation in  this
behal(; and

(c) if so, the main features of the repre-
sentation and how far the demands have
been accepted ?

THE MINISTER OF LAW AND JUS-
TICE (SHRI H. R. GOKHALE): (a) Ap-
pointments to the various categorics of judi-
cial posts in Manipur arc made under sec-
tions 17, 18 and 19 of the Manipur Courts
Act, 1955 under which members of the Bar
are also eligible to be considered. Appoint-
ments arc made by the Lt. Governor after
consultation with the Judicial Commissioner.

(b) and (c) But for thefact that recently
the Manipur Bar Association agitated for the
appointment of a local member of the Bar
to the post of District Judge, there was no
representation  from them in this behalf
recently. The post of Additional District
and Sessions Judge, Manipur, is alrcady held
by a person appointed from the Manipur
Bar. The Bar Association wanted the post
of District Judge also to be filled by a local
member of the Bar. This could not be accept-
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cd as it was felt that in making the appeint-
ments there should be a balance between the
Service and the Bar.
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Workload for Accounts Clerks in P.F. Sec-
tions of Headquarters and Divisional Officers

5357. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be pleased
to statc:

(a) whether Government have expericnced
that Accounts Clerks working in P. F. Sec-
tion of the Divisional Accounts Offices,
particularly of the Danapur Division of





